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3 27.11.0 Heard learned Counsel for the applicant. The matter r4lates  

to non-consideration of the applicant for his promcticri to 

the selection grade Engineer in the year 1986.It is really 

difficult to believe that the applicant did not know that 

others were considered and promoted to that grade.We are 
- 

therefore, not satisfied about 	'Jr 	cause being there for 

the applicant not to approach the Tri±unai in time. We are 

not inclined to admit it 	barred by time. However, 
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this does not debar the &EPAiaz. 
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